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 2.07  brs.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR  SPEAKER:  The  Committee
 on  Absence  of  Members  from  the
 Sittings  of  the  House  m  their  Third
 Report  have  recommended  that  leave
 of  absence  be  granted  to  the  follow-
 ing  three  Membcrs  for  the  periods
 andurated  against  pach:

 l  Shri  Karpoor:  Thakur—20th
 June,  to  8th  August,  977  (Second
 Ses  ion)  and  i4th  November,  to
 22nd)  November,  977  (Third
 Ses.0n)

 2  Shri  Y  Shaiza—l8th  June  to
 8th  August,  977  (2nd  Session)  and
 l4ih  November,  to  20th  November,
 7  (Grd  ह.

 3  Shri  Ram  Naresh  Yadav—20th
 June,  to  8th  August,  977  (2nd
 Session)  and  l4th  November,  to
 22nd  November,  l977  .  3rd  Session)

 Ts  it  the  pleasure  of  the  House  that
 leave  as  recommended  by  the  Com-
 muttee  may  be  granted?

 SOME  HON.  MEMBERS  Yes

 MR  SPEAKER:  The  Members
 will  be  informed  accordingly.

 PUBLIC  ACCOUNTS  COMMITTEE
 Fourth  Report

 SHRI  C.  M.  STEPHEN  (Idukk:)-
 T  beg  to  present  the  Fourth  Report  of
 the  Public  Accounts  Committee  on
 Paragraphs  relating  to  Income-tax
 included  in  Chapter  III  of  the  Reports of  the  Comptroller  and  Auditor
 General  of  Inida  for  the  years  1973-
 74  and  JA-R&  Uniar  Govennment
 (Civil)  Revenue  Receipts,  Volume  II,

 Taxes.
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 STATEMENT  RE.  AMENDMENTS  TO
 PULSES  AND  EDIBLE  OILS  (STOR-

 AGE  CONTROL)  ORDER,  977

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  MOHAN  DHARIA)  I
 rise  to  make  a  statement  on  some
 amendments  the  Government  propose
 to  issue  to  the  Pulses  &  Edible  Oils
 (Storage  Control)  Order,  which  was
 notified  on  30  September  977  in  exer-
 tise  OF  the  powers  conferre3?  on  the
 Central  Government  by  Section  3  of
 the  E.sential  Commodities  Act,  ‘1955.

 Ths  Order  prescmbed  inter  alia  the
 maximum  lumts  of  stocks  that  could
 he  held  by  wholesalers  and  retaileis
 in  respect  of  pulses,  edible  ols  and
 vanaspati.  As  for  pulses  the  stock
 limits  presembed  were  500  quintals  for
 wholesalers  for  all  pulses  taken  toge-
 ther  ang  25  quintals  for  retailers  for
 all  pulses  taken  together  Regar‘ling
 edible  oils,  the  stock  limits  for  whole-
 salerg  were  209  quintals  and  for  re-
 tallers  5  quintals,  as  for  vanaspati  the
 limits  were  50  quintals  for  wholesalers
 and  5  quintals  for  retailers

 A  pernod  of  5  days  was  allowed  to
 the  stockists  to  give  them  time  to  ¢is-
 pose  of  jhe  excess  stocks  that  micht
 have  heen  held  hy  them  on  the  cate  of
 notificetion  of  the  order  Susequent-
 ly,  on  4  October  1977,  an  amendment
 was  issued  exempting  edible  oils  im-
 ported  from  abroad  from  the  purview
 of  the  prescribed  stock  limits

 The  Stock  Control  Order  was  issued
 essentialiy  as  a  de-hoarding  meastire,
 considering  that  large  stocks  of  com-
 modities  were  being  held  by  dealers,
 anticipating  an  increase  in  prices  The
 ceiling  mits  were  kept  intentionally
 low  with  a  view  to  ensuring  that  the
 cornered  ‘tocks  came  ou{  open  into
 the  supply  stream  quickly,  this  im-
 proving  the  availabilty  position  and
 reducing  the  prices.  The  Government
 had  intended  to  make  suitable  modi-
 fications  to  the  limits  and  also  to  rro-

 vide  for  distinction  between  larger  and
 smaller  consuming  centres  after  suffi-
 client  time  had  elapseq  for  the  comple-
 tion  of  the  de-hoarding  operation.


